ETEM NO. 48 COURT NO. 9 SECTION 11
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 7950/2014
(Arising out of inpugned final judgnent and order dated 02/05/2014
in CRLA No. 361/ 1992 passed by t he Hi gh Court of Judi cature at
Al | ahabad)

MJUJAMM L & ANR Petitioner(s)
VERSUS
STATE OF U. P. Respondent ( s)
(Wth appl n. (s) for bai | and i mpl eadnent and per ni ssi on to file

addi ti onal docunents and of fice report)
Date: 08/08/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA GHOSE
HON&#39; BLE MR. JUSTI CE AM TAVA ROY
For Petitioner(s)
M. Sal man Khurshid, Sr. Adv.
M. Intiaz Ahmed, Adv.
Ms. Naghma Intiaz, Adv.
Ms. Equity Lex Associ ates, Adv.
Fo

=

Respondent ( s)
M. Irshad Ahmed, AAG UP
M. Abhi sth Kumar, Adv.
M. Rajesh Kr. Murya, Adv.
M. Ratnakar Das, Sr. Adv.
M. Shakeel Ahmed, Adv.
Ms. Sadi ya Shakeel, Adv.
UPON hearing the counsel the Court namde the follow ng

ORDER
As prayed by the | ear ned Seni or counsel appearing for t he
petitioner, liberty is granted to file additional docunents in the
matter with copy to the other side well in advance.
Li st t he Speci al Leave Petition after four weeks on a
non- m scel | aneous day.
(VI SHAL ANAND) ( SNEH LATA SHARMA)

COURT MASTER COURT MASTER



